





























FIR No. 378/14

Ps: Lahori Gate

u/S: 395/397/394/342506/34 [PC & 25/27 Arms Act
Roop Singh & Anr. Vs. State

30.05.2020
Present: Sh. Virender Singh, Ld. Addl. PP for State. (Through V/C).

Sh. Ravi Tikania, Ld. Counsel for ;tpp]irnm_.»-';:u'r:uwd Roop Singh.

(Through V/C).

This court has received two bail applications both u/s 439 Cr.PC

filed on behalf of applicant/accused Roop Singh. One of the application has
ned LAC, seeking bail in

d

been received from Jail Superintendent through concer
view of the criteria of High Power Committee (HPC) Meeting Minutes date
18.04.2020. The said application was sent to Sh. Naveen Kumar Kashyap, Ld.

ASJ, designed court for DLSA matters, Central. Sh, Naveen Kumar Kashyap, Ld.

ASJ in his order dated 27.05.2020, has observed that the present application

does not fall within either of the criteria laid by HPC, hence, the said application

has been sent by him to this court i.e. regular court dealing with the bail

applications.
The other application on behalf of applicant is by private counsel

Tikania, seeking interim bail of the applicant/accused. The

e tagged with the application filed by the

Sh. Ravi Kumar
application received from DLSA b
private counsel.

is sought on the ground of illness of father of the

ms like Blood Pressure. It is

The interim bail
application who is suffering from age relating proble

for applicant that applicant's mother has expired in

argued by Ld. Counsel
January-2020 and the only earning member in the
his work for the livelihood of the famnily and in that

family is applicant's younger

brother who goes to
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